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FOR. 	tO4 

(SEE RULE 42) 

CENTR -4 NISTR- V' TRIBLi 

GUWAhATI BENCH  

OR DER E 

1 	A 	1.ca J.0fl No 	3l6o2QO4-•- - '-  
Qrig-fla.J 

jsc.PettiOn No._ 	 * 	-. 

COtcmpL PetitOfl No. 	- - - - 	 - 	

- 

eview App1CatiO No. 	 * 	- 

0 irish Chahdra Nath 	 - 
AppilCaflt$_ - 	- 

- H' 	M.Aed. Gi ashuddin AopliCaflts the 

Adooate for the RespOfldeflt' 	Rly counsel 

oerO 	e Tribia1 
e6try iotes 	EteRq Date 

13.12004. 	Present: Honble Mr.Justice R.K.Batta, 
-. 	.-. Vjce..Chajrman. 

A • I 

;: U/.' '4 	.- 	., is -Ine 	._. ' 	 ' 	 Heard Mr.A.M.ed learned counsel 

dpositdvc1e :p 	iP.- ' 	 fot the applicant. 
5 4 , 	

' 	 The Review Application was, filed 

'by the applicant to the Chief Operation 
Manager, N.F.Railway, Maligaon, Repon 

• 	
I jeDy

.
i.egstrth i 	 'dent No.2 which is pending for disposal 

At"
-  

- 	 before 	him. In this view of the matter 
* 	 the application can be disposed of with 

I 	 OQY\• , 	 a direction to Respondent No.2 to dispos, 

of the Review Application by speaking 

and reasoned order. Accordingly, Review 

Application shall be disposed of by Res, 

pondit No.2 within a period of three 
months from the date of receipt of this 

1 , 	 ,order, 	f not already dispose of, without' ,,,- 

fai1,Cnp1jance of the directions of th o.
11  " 

,. 	 Tribunal, be filed after three months 

by the Respondents and matter be pit 	- 

, up on board for this pirpose only. 
Application is disposed of in aforesaid 

terms. 
IY7 	 dr  

 Copy of the order duly authentica 

ted be furnished to the learned counse~ 

for the applicant. 

Vice-Chajrinaz 



O.A. 311/04 

4 4, $5 	Neither the counsel for the -  app 	cant 
nor the Respondents is k.t present. 

Post the matter on 11.4.95. 	
/ 

Vice..(a 	man 

11.04.2005 	The O.A. was disposed of an 31.12. 
2004 at the admission stage itself. New 
the matter is coming up for reporting 
Compliance. Nebody appears for the ree- 
pendents as on t.day. Hence netice te 
the respondents • returnable after four 
weeks* 

post en 11.5.2005. 	N 

ViC.'Chairman 
i/I LP/ 

• 11.5.05 	The respondents 1 has filed xsp= 

compliance report. Heard Mr.A.M.PImied 
learned counse1 for the applicant. 
and Dr.M.C. Sharma, learned counsel. + 	ti.i 
for RailwaV Respondents, In view of M. the cm1ianoe report the matter is 

osed 

vi. 	-. 	 . 
• 	 Mer 

un  
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IN 	CENTRI ADNINISTRAIVE 	UTAt.V 
GU1AHATI BENCH, 

• 	 V 	 IN THE MATTER OP 

0.A.316 of 2004. 

Shri Girish Chandra Nath 	... 	Applicant 
V 	 Versus 

• 	
Union of India & Others 	... 	V  Respondents. 

AND 	
V 

V 

 IN.THE NATTER.OF 

Compliance repdt on Hon'ble Tribunal's order. 

V V V In, compliance with the Hon'ble Tribual's order 

dated 11.4.2005 a copy of iettërNoT/2/54/01-02/LN 

dated 08.02.05 addrésed to the applicant under registere. 
V • 	

A/D is submitted  herewith for favour of kind information 

of the Hon'ble Tribunal. 	V 	

V 

V 	 Date - 04.05.2005. 
Dr.I1.C.Sarma, 	V 

V 	

V End: One. 	 V 	 Railway Advocate. 

a,  

V 



111 ih AM 

i'1J-fl2/L\I 	
(H 

10. 
Shri (irisli (liandra Nalli. 1 ".x-RAS\1:( dII at KY() (Rmo\ud) 
(/0 N.K.l)as. 
Rail\vav (jis. No.3 10/11  
Ne.v (3t1\\aha1i , Rah\av colony. 
P.O. l;iiniiuiiinidiri. ( 	\\allli-7$ I 02. 

Sub: -/\n appeal made by Shri Girish (Thaiidra Nmth. 1.'\-R,\S\l. K 
C(p 

	

	against, imposition of puiushnieit \ide NIP No. /2/51/) 02I1'l dated 
18/2/03 

Rel: - You appeal No. Nil dated: Qj/0/p3.  \ddtes r 	 s to (0\1lalnaon. 
at Guwahati. 

With reicrence to above. your appeal has been evieved by  
(revisioning authority) \vlio has passed the Io[io\\ i ni  observation; 

" After going through the case file, J have come to the concluswu I hat 
cia rges have been p roved hcvon(l a nasona hic don it, a iid punish in en 

aw'arded is corn mensu rate with giIv t of ollence. I feel I hat there is no 
need for any revision at this stage". 

( l3.i\i\l.kao) 
Divisional QperatiolisManaeei.) 

Copy to: - Shri A.engupta. DPO/LNF ;or iniTorniatiun in reftrence to his letter No. 
E/Courtl3 16 dA: 02/02/05. 
Copy to: -Gvr( P)/M LGs leal ccli br i ilorination in rclrcnce with (A'i7( II Y's order 
dated: 13/12/04. 
Copy to: -DRM ( P)/LMG's legal cell fbi inbonnat on. 
Copy to: -COM/MLG for kind in lbrniation 
COPY to: -COS/EF cadre. & OS/FS at ulIce br information 

011I.lo) 
l)ivisional Opeations l:nar:er P! I 

N. F Rail \\UV. In  id 

qy 

ri 
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IN THE CENTRAL ADMINISTRATIVE TRIJNAL : GUWAHATI BENCH : 

z 9UWAHATIL 

iN1 

Applicant. 

41:ii1.o 
E:; 

Girish Chazidra Nath 
-Vs- 

Union of India & Ors. 
Respondents. 

L I S T OF 	D A T E S 

03.02.99 	: The applicant was appointed as Temporary 

AssIstant Station Master in N.F. Railway, 

Lumding. 	
ANNEXURE-A, PAGE .16. 

12.12.2001 : While the applicant was working as Assistant 
Station Master in Kamakha Railway Station and 

a averted collision occurred between 5657 UP 

Kanchanjaflgha Express and 2435 DN Rajdhafli 

preSS. 

A committee was constituted with chief Safety 
Officer, Chief Signal Engineer and Chief Motive 
Power Engineer for fact finding enquiry and the 
Enquiry Committee submitted its report. 

ANNXUREB, P-I 7 to 290 

1 30.1 .2002 : A Memorandum of charge was issued to the 
applicant. 

08.02.2002 : The applicant submitted its reply denying all 
the allegations. 

An Departmental enquiry Committee was 
constituted and the Enquiry Officer submitted 

its report to the Disciplinary Authority. 
No copy was served to the applicant. 

05.08.2003 : The applicant asked for a copy of the Enquiry 

Report. 
ANNEXURE-D, PAGE-32. 

. . .2 
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s8.02.03 	: The removal order was passed by the Senior 
Divisional Operation Manager. 

ANNEXURF-E, PAGE-33. 

	

21 .04.03 	: An Appeal was filed by the applicant. 

ANN(URE-F, PAGE-35. 

	

22.07.03 	: The said appeal was rejected by the 

Divisional Railway Manager. 

ANNEXURE-G, PAGE-32. 

	

01.09.03 	: Appeal for review application was filed by 

the applicant to the Chief Operation Manager, 

N.F. Railway, Maligaon, which is pending for 

final disposal. 

ANNEXURE-il, PAGEiLiO. 

'1 
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BEFORE THE CENTRAL AD 

GUWAHATI BENCH : AT GUWAHATI. 

Original Application No. /2004; 

Sri Girish Ch. Nath. 

pplicant. 
-Vs- 

Union of India & Ors. 

Respondents. 

IN 	D 	EX 

Sl.No. Particulars Page No. 

 V 	Original Application I 	14 
 Verification 	,.,..,VV.._.15 

 Annexure - A . 	....... . 	
- 	 .iG 

4. V 	
V Annexure - B  

5 • Annexure - C c3 0 	3 

6, Armexure - 0 	,'.--- 

7• Anriexure 	- 	 E 	............. V 

35 
8. Annexure 	- 	F 	........... ' . 	

. 

90 V 
Annexure - 	..,,.-. 	 . 

.. 4'o- 
10. Annexure 	- 	H 	.........,. 

.11. Annexure - 

12. Vakalatnama 

Filed by - 

A 6 41  .11  

(ADVOCATE) 

1 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL : 	
c2 

GUAHAT I BENCH : AT GUWAHAT I. 

S 

An Application under Section 19 of the 

Central Administrative Tribunal Act, 

1985.. 

ORIGINAL APPLICATION NO. 	/2004. 

Sri Girish chandra Math, 

son of Sri Gopal Chandra Nath, 

Assistant Station Master, (Remov1), 

Kamakhya, N.F. Railway, 

Guwahati - .781011, 

C/c. N.K. Das, Rly.Quarter No.310/B, 

New Guwahati Railway Colony, 

P.O. Barnunirnaidan, Pin Code-781021. 

Applicant. 

- Versus - 

Union of India, represented by the 

General Manager, N.F. Railway, 

Maiigaori, Guwahati-Il. 

Chief Operating Manager, N.F.Railway, 

Maligaon, Guwahati - 11. 

Contd. . .P/2 
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• 	 3) Senior Divisional Railway Manager, 

• 	 Lumding, N. F. Railway, Lumding, 

District - Nagaon, Assam. 

Divisional Railway Manager (Safety), 

N.F. Railway, Lumding, 

District - Nagaon, Assam, 

Area Railway Manager, Guwahati, 

N.F. Railway, Guwahati. 

Assistant Operating Manager, Guwahati,. 

N,F. Railway, Guwahati, Assam. 

Respondents. 

I • PARTICULARS OF THE ORDER AGAINST WHICH THIS 

APPLICATION.IS MPJDE 

This Application is made against the impugned Order 

No.T/2/54/O1-02/LM dated 18-2-2003 by which the 

applicant was removetfrom service. 

Non-disposal of the appeal filed by the applicant 

dated 1-9-2003. 

JURISDICTION : 

The applicant declares that the cause of action of 

this application is within the jurisdiction of this 

Hon tble Tribunal. 

LIMITATION : 

• 	The applicant further declares that the application 

Contd ... P/3 
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is filed within the limitation prescribed in 

Section 21 of the Administrative Tribunal Act,1985 

IV. FACTS OF THE CASE : 

1) That your humble applicant is a citizen of lndia 

and is a permanent resident of Morigaon District in 

Assam and as such he is entitled for the rights and 

privileges guaranteed under the Constitution df 

India and Rules framed thereunder. 

That your humble applicant begs to state that after 

his graduatIon he was ITN44Lf 4,  of an employment and 

he applied for the post.of Assistant Station Master 

in N.F. Railway in response to an advertisement 

published by the Railway Recruitment Board. 

That your humble applicant was selected by the 

Railway Recruitment Board.for the post of Assistant 

Station Master and the applicant was sent for 

training and after completion of training he was 

appointed as Temporary Assistant Station Master in 

the Scale of Pay Rs. 4500/- to 7000/- by the Office 

Order No. E/45-1 (TR-ASM)PV(T) issued under the 

signature of Divisional Railway Manager (P), N.F. 

Railway, Lumding. 

A copy of the said appointment Order is 

enclosed herewith and marked as 

ANNEXURE - A'. 

Contd. ,.p/4 
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That your humble applicant begs to state that 

initially your humble applicant was appointed as 

Assistant Station Master in Dijabora and thereafter 

he was transferred to Gauhati as,tAk4. Assistant 

Station Master at Guwahati. 

That your humble applicant begs to state that while 

your humble applicant was working as Assistant 

Station Master at Kamakhya as a 	Station 

Master of Guwahati on 12-12-2001 there was an incident 

of Averted Collision between 5657 UP Kanchanjangha 

cpress and 2435 DN Rajdhani Express at Kamakhya at 

around 5.50 hours. 

That your humble applicant begs to state that just 

after the occurrence of the Averted Colli&sion a fact 

finding enquiry was constituted to find 	out the 

cause of the accident and to fix up the responsibilit, 

The fact finding Committee of Inquiry was headed by 

Sri K.K. Saxena, Chief Safety Officer of N.F. Railway, 

Maligaon, Sri L.P. Singha, Chief Signal Engineer, 

N.F. Railway, Maligaon and Sri S.S. Singh, Chief 

Motive Power Engineer, N.F. Railway, Maligaon and after 

conducting the enquiry ,  e Committee submitted its 

report to the authority. 

That your humble applicant begs to state that the 

fact finding enquiry constituted by the three Heads 

of the department and expert in operation and safety 

of the train movement recorded the evidence of all 

Contd. . .P/5 
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relevant witnesses and verified the spot of the 

accident and submitted its report with recornmendationsT 

A copy of the enquiry report is enclosed 

herewith and marked as 'ANNEXURE-B', 

That your humble applicant begs to state that the 

fact finding enquiry committee while examining all 

aspects of probability of accident came to the 

conclusion that the signal system in Kamakhyavs not 

interlocked as per the requirement and it is possible 

to lower the startersignal without correctly setting 

the rout& The Committee also came to the conclusion 

that Shri Girish Ch. Nath, ASM, RRI Cabin setting the 

.routwrongly and violating the provision of GR.3.38 

so 	the driver of Kanchanjunga Express also 

violated the provision of GR 3.81 (1) & (3). The 

Committee also recommended for future guidelines to 

provide twin signal line i.e. Kamakhya Guwahati 

Section tokeriless block working system. 

That your humble applicart begs to state that 

as per the report of the fact finding enquiry Committee, 

the system of working between Kamakhya and Guwahati 

was defective on the point of safety, the negligence 

on the part of the Assistant Station Master for wrong 

setting of routtand for violation of the signal by 

the driver of Kanchanjunga Express contributed the 

Averted Collusion and the applicant was not only 

responsible for the Averted Collusion on. 12-12-01. 

Contd. . .P/6 
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10) 	That your humble applicant begs to state that the 

fact finding enquiry Committee after completion of 

the enquiry ea11 your humble applicant on 14/12/01 

and recorded his statement in connection with the 

occurrenc.e of Averted Collusion. 

A copy of the statement is enclosed 

herewith and marked as tANNEXURE_Ct. 

	

i) 	That your humble applicant begs to state that on 

30/01 /02 a Memorandum of harge was issued to your ,  

humble applicant by the DRM(Operating) Lumding, 

leveling the charge of misconduct. The same inemo- 

randum was issued on the basis of fact finding 

enquiry report besides statement of witnesses, 

That your humble applicant begs to state that your 

humble applicant submitted his reply of Memorandum 

of Charges on 8-2-02 denying all the allegations of 

charges and prayed for leaving the applicant from 

charged as alleged. 

That your humble applicant begs to state that after 

the reply of te Memorandum of Charges the Railway 

Authority appointed a departmental enquiry committee 

by appointing Sri Ajit Kr. Sharma as Inquiry, Officer. 

The enqui±y was conducted and the Inquiry Officer 

submitted its report of enquiry to the Senior Divi-

sional 0peratin Manager without furnishing any copy 

to the humble applicant. 

Contd. . .P/7 
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That your humble applicant begs to state that while 

the Inquiry Officer did not hand over the copy of the 

enquiry report• to your humble applicant by his appliCa-

tion dated 5-8-034fra copy of the inquiry proceeding 

from the Senior Divisional Operating Manager and the 

Operating Manager furnished a copy to your humble 

applicant. 

A copy of the said letter is enclosed 

herewith and marked as 'ANNEXtJRE-D'. 

That your humble applicant begs to state that on 1  the 

basis of the enquiry. reporton the basis of 

statement recorded by the Inquiry Officer the Senior 

Divisional. Operating Manager by the Office Order No. 

T/2/54/01-02/U'I dated18-2-03 passed the Order of 

removal from service with immediate effect. In the  

said Order of removal it was instructed to file the 

appeal within 45 days to the Divisional Railway Manager, 

Lumding. 

A copy of the said Order is enclosed 

herewith andmarked as 'ANNEXURE-E'. 

16)• 	That your humble applicant begs to state that as per 

the direction of the Order passed by the Senior Divi-

sional Railway Manager, your humble applicant filed an 

appeal to the appellate authority on 21-4-03. 

.A copy of the said appeal is enclosed 

herewith and marked as 'ANNEXURE- 

Contd..,P/8 
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That your humble applicant begs to state that the 

appellate authority, Divisional Railway Manager, 

Lumding by his Order dated 29-7-03 rejected the prayer 

of the applicant and instructed to file a review 

petition to the next higher authority. 

• 	A copy of the said order is enclosed 

herewith and marked as 'ANNEXURE-G'. 

That your humble applicant begs to state that as per 

the Order passed by the Senior Divisional Operating 

Manager, review appeal has been filed before the Chief 

Operating Manager, N.F. Railway, Maligaon, Guwahati-Il 

which was duly acknowledged on 1-9-03. 

A copy of the said review appeal is 

enclosed herewith and marked as 'ANNEXURE-H'. 

That your humble applicant begs to state that though 

the review application has been preferred to the Chief 

Operating Manager on 1-9-03 stating all the detail 

facts and circumstances with the fact finding report; J 

ame is still pending for disposal till to-day. 

That your humble applicant begs to state that after 

the occurrence of the averted collusion and as per the 

recommendation of the fact finding Enquiry Committee 

the working system of Kamakhya has been changed by a 

Correction Slip No.1 to the station working rules of 

Kamakhya dated 26-5-2000 issued by the Officr of. the• 

Divisional Railway Manager (s) Lumding under Memo 

Contd. . .P/9 
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No. TK/KYQ (BG And MG), The contents of the Correction 

Slip No.1 is as follows :- 

:'As Up Starter of KYQ Station have been interlocked 

with both North and South lines Up Advance Starter. 

The Page No. 21, 22 and 23 of Appendix-B to the 

SWR of KYQ have been according Amended. 

Replaced old page No. 21, 22 and 23 of 

Appendix-B by new page 21, 22, 23." 

A Copy of the said Order is enclosed 

herewith and marked as 'ANNURE-I'. 

That your humble applicant begs to state that the 

averted collusion at Kamakhya occurred on 12-12-01 

and the correction slip was issued on 17-1-2002 and 

corrected the system of working after introcUt the 

system of interlocked with. both' North and South line 

in Up Advance Starters. So, it clearly proves that the 

system of working in Kamakhya Railway Station was not 

safe as there was no interlocked system Vdth the 

advance starter prior to the occurrence of the 

accident. As such your humble applicant was not 

responsible for the cause of averted collusion. 

That your humble applicant filed the review applica-

tion before the Chief Operating Manager which is 

pending for disposal and so the applicant have no 

other alternative but to file this application before 

Central Administrative Tribunal for redressal of 

grievance. 

Contd. ..P/10 

rA 
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V. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

I) 	For that your humble applicant is Class-Ill employee 

and he was appointed by thie General Manager,. N. F.. 

Railway but the order of removal was issued by the 

Divisional Railway Manager, Lumding who is not the 

competent authority to pass such removal order as he 

is not appointing authority of the applicant. 

II) 

III). 

For that the applicant is not responsible for the 

cause of averted collusion at Kamakhya Railway Station 

on 12-12-01 as per the inquiry report of the Fact 

Finding Inquiry Committee, The Fabt Finding Inquiry 

Committee in the report pointed out the lapses for 

maintaining safety as the starter was free and not 

interlocked with the route system which was later on 

rectified and interlocked, system was introduced just 

after the occurrence. 

For that due to non-interlocking facilities of Starter 

with the route system the signal operation was defective 

which caused the averted collusion in Kamakhya Railway 

Station for which your humble applicant was made 

scapegoat for the cause of occurrence and he Was remov 

from service for no-fault of his own. The fact finding 

Inquiry Committee suggested the recornmendaton for 

safe running of train and the starter was interlocked 

with the route system just after the occurrence from 

2-12002 which proves.the' negligence part of the 

Railway administration. To cover up the defect and 

lacuna of the train working system your humb)e applicant 

Was removefrom servce'which is a harsh punishment 

for the applicant. 

Contd. ..p2i 
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Iv) 
	

For that punishment of removal from service for the 

above incident is 	-proportionate to the gravity 

of offence for which a lesser punishment may be 

awarded to your humble applicant. 

V). 	For that the findings of the enquiry Committee could 

not fix—up any direct responsibility by evidence that 

the humble applicant is responsible for the occurrence 

dated 12-12-01. In such a situation the removal from 

service for the applicant is unwarranted in the present 

case, and a lesser punishment.  may be imposed to your 

humble applicant for the negligent part. 

For that your humble applicant is a family holder and 

he is an only earning member of his family and in the 

midst of his life if he is removed from service in 

this way he can not go for alternative job due to his 

age and in that event his whole family will be ruin 

due to starvation.  

I 

For that your humble applicant can be punished by 

imposing a minor penalty for his negligence during 

the course of performance of his duties. 

viii) For that when the Fact E'inding Inquiry Committee 

could not come to the conclusion about the involve- 

ment of the applicant by direct evidence for the 

incident, he can not be removed from service as it 

- 	was done in the present Case. 

Contd ... P/12 
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For that it is principle of law that before fixing 

the responsibility, there must be some evidence which 

was not available in the present case. As such the 

removal from service of the applicant is a harsh 

punishment which can, modified by a lesser punishment 

after considering all the aspects in judicious manner. 

For that your humble applicant is no&there responsible 

for the cause of the incident and only for negligence 

part, if fmOV4, he may be punished with lesser punish-

ment considering his livelihood of his family members. 

For that in any view of the matter, your humble 

applicant is not solely responsible for the cause of 

the averted collusion at Kamakhya Railway Station 

and so he is not liable for any major punishment like 

removal from service. 

DETAILS OF THE REMEDY EXHAUSTED : 

There is no otherA  remedy except filing of this 

Application before this Hon'ble Tribunal as your 

humble applicant has exhausted all the remedies 

available to him. 

MATTERS NOT PENDING IN ANY OTHER COURT/TRIBUNAL : 

The applicant declares that he has not filed any 

other application before any Court or Tribunal. 

Contd ... p/1 3 
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VIII, 	RELIEF PRAYED FOR : 

It is, therefore prayed that Your 

Lordship may be pleased to admit this 

• 	 application, issue a Show Cause Notice 

to the respondents and after hearing 

the respondents may issue direction 

to the respondents to set aside the 

punishment of removal imposed against 

your humble appliôant for no-fault of 

his own and/or pass such order/orders 

for reducing the punishment and to 

convert the punishment from removal 

from service to a lesser punishment 

against your humble applicant as per 

gravity of the offence and/or pass 

such necessary order/s as Your Lordship 

may deem fit and proper. 

IX.. INTERIM RELIEF PRAYED FOR : 

NIL. 

X. PARTICULARS OF THE POSTAL ORDER : 

o( 

issued from G.P.O. Guwahati. 

Payable at Guwahati. 

Contd...  
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VERIFICATION 

I, Shri Girish Chandra Nath, son of Sri Gopal Ch. Nath, 

aged about 30  years, resident of village —Bamunimaidafl, 

post Office - Bamunimaidan, 	District - Kamrup. 

do hereby solemnly affirm and verify the statements made 

in this application as follows :- 

That, I am the applicant in the above application 

and as such, I am acquainted with the facts and circumstances 

of the case. 

That, I am fully competent to verify this application 

and I do verify this application as true to my knowledge and 

belief and I have not suppressed any material facts. 

A n d 

I sign this Verification on this the Iôt1 day of 

2004, at Guwahati. 

Place : 

Date 	: 

(SIGNATURE) 

—xx- 
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ANNEXURE - A 
NORTHEAST FRONTIER RAILWAY. 	

's ,Office/Lumding. 

No.E/45-1 (TR-ASM)Pv(T) 
	

Dated : 3-2-99 

To 
Shri Gins] 
Im. ASM at 

1) You are hereby 
Rs.4500/- p.m. 
allowances and 

i Ch. Nath (DJB), 
Office. 

appointed as a temporary ASM on Pay 
in scale Rs.4500-7000/- plus usual 
posted as ASM at DJB subject to :- 

Immediate discharge without any notice of termination of 
service in the event of return of permanent incumbent from 
leave or on the expiry of temporary sanction of the post 
in which you are appointed or to your mental or physical 
incapacity or to your removal or dismissal from service 
for misconduct. 

If the termination of your service is due to some other 
causes you will be entitled to a notice of 14 days or pay in 
lieu thereof. 

You will not be eligible for any benefit except those 
admissible to temporary employees under the rules in force 
from time to time. 	. 

Your appointment shall have effect from 04-2-99 or from 
the date you actually commence.work. 

You will not be entitled to any grainshop concessional 
facilities. 

Please report to SS/DJB for duty. 

Sd/- Illegible 
DS/U4G 

(Seal illegible). 
Copy to. :- 

1) GM(P)/MLG for information in reference to his letter No. 
E/41 /143/Ptt.IV(T)(TR. ASM) dated 28-12-98. 

.2) DAO/LMG 	(3) RAC(0) at Office. 
4) OS/Commi. at Office, (5) OS/ET/Bill at Office. 

SS/DJB. 
SS/LMG. Hewill please arrange to issue an BID pass in 
2nd Class in favour of the abovenamed ex-LMG to DJB. 

Spare copy for P/Case. 

L CJ' 
Sd!-  Illegible 

For Divisional Rly. Mariager(P), 
N.F. Rly.Lumding. 

(Seal Illegible ). 
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12.1 2.21)111. 

I' inc 	 1)61 	Iws. 

laiIvay 	 Nnrllic;n1 1:0I1lil 	I.Iih\aV 

(tigc 	 : 	ltitd 

5, 	1.uciliun 	 Ut. \\ccii  K in kliyamntl (nvaha(i 

sin at 

 

01405/ 12-13 205 I)ii) 

ain.I K Ivl.'105/6-7 (5(i571 Ipj. 

6. 	Naniic 	,icilciiI 	 lndka(ivc (Avci'td :l1kinn). 

7i 	l'iain i,teIv.'tl 	 2I:10 	ljlIIi.lsp.ftSS antI 

51) Knchciijtiii 	Ixpii.:ss. 

. 	pcctI al the IiIiIi ru' 	: 	Not ipuhie;ul1c.( I tnilu 11;lill-4 w'ic 

(itCII i'ruuc: 	 thIjlpC(I). 

ystcm ol 'vrIin', 	. 	Ahstuluulc Uluch Svslein. 

	

10. 	Ni.'d'Iiads 	 : 	' Iv 	(h'iiu siuuIy hue); 

NnulhIinc(IIM(.:ah1ttII1tCuI) 

Stihu liii: (U( 	InI). 

	

11, 	(lrad;eiul 	 : 	I iii I50  

Ahi1ninci't 	 ,: 	Straiu(, 

\Vcaffici' 	 • 	 •' 

	

J. 	\/HHlv 	 1611HRd 

	

15. 	Co:;( iii '  d .111 i:ij't 	 : 	Nil. 
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I)I c:hin. 
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C R S IS h Gircie/Kolk a ts well as RiI ny Board had gicii mcli utionc 
 

to conduct a ckpahlfl) taI Suior Adcnjiis1rati" G;adL 01 flur joint  

cliclu I ry and accordi ngly (Lw (cnr I M anagci , N I R1 I \Vd y i p1)1 0 (I I hi. ' 

	

S A G Officcis Enquiry CommIttcL consisting of CSO CMPI and CSL 	
t t 

	

N F Raiiwa, Maligion 	 I  

The Enquu y Comrnitfl ii ttlSpLClLd tii site of accidcnt on 13 12 2001 and 

14.12.2001 	 • 	 • 

	

I 	 a1 

Thà 	enquiry 	wai 	held 	at 	the 	Committee 	Room 	in • 

(3M/N I Rail'; ty/Malig i'm s ofht .. on 14.12.2001.1512 2001 	md 

16.12,2001. 
 

- 	 I. 	• 
I 	 (•• 

1) 	Number of Railway witicsscs examined 	- 	.16 Nos. 	 . 

Nurnbr of (OV mnhliLnt oil a b otlier than 
Railway stalTsublill(ted deposition 	- 	Nil. 	 :t 	F 

LS 

A total of 19 wittiCsseS had appealedI hefore the inquiiy ('ominihec out ol'. At v  

which 16 wi(ncsse were examined. 	 S.  
St 

he cudent On 1212 2001 ml OS () bouts At,M/R ti ( thin/K nt mkliy i 1  
ohtaincd line-clear from 	ASM/West Cabin/Uuwaha(i for 5657Up 	 ••'' 

Kandiuijungm I xpi c (1 OUt No 17165 WI )M2 in id 13 26) tin ouch 
tokcnless block iusLrnincit (north line) and \peruted the instrument in 

'ti un going tO posttion 
• 	 , 	

• 	 • 	 . •: 
	;:I 

At 0558 bouts ASM/W si ( abin/6uvahati ohi imnul lint CIL ii 

from ASM/RIU Cabin/Ktunakhya lit' 2435 Dii.Rajdhani 1xprcss (I.oco 	:• , 

No.18953 WDM2, load • I 836) through tpkcnkss block insliunieni 	• 
(south hoc) and op  0&1 thc inst I UhI iii mu liii rm got n to Po1i ion 	

I 

5657Up aui;ui Kanni It) m it 0601 hunts ajidlefl at 0608 bouts 

horn IIOL No I ; iih t hILt i nil tilt mdi 	itucd south line mstL id of 
north line as ASM/R RI Cabin! Kaiiiakhya wrongly set the route in tumor 	

: 

ol south IIUL [tic l)i iv r of thc trijill stoppLd at thL loot of I lic Up 

advanced starter signal (south line) at 06.1 2 hours. which was ill  

ON position but again lic ct it tcd mL 06.15 bout disi c tiding the d mnci  

aspect of the up advnc st ii k r smn ii M anwhik 241 S l)n Rpdhaui 
I 	 t'i 

U,  
• 

I 	 • 

• 	
'i-'•-. 
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Express left Guwahati at 06.10 hunts. ASM/RR1 ('abin/KarnakhYa tinding 
that the train had entered the south line 1  immediately contacted ASM/GaLc 

Cabin (ST-9) and requested him to stOp both the trains which were 

proceeding on the same line ( south line). lie, also informed the matter to 

the Indoor ASM/Kamakhya and flcd away. 

ASM/Gate Cabtit (Sl-9) hiunediately informed the (Jatcincit of  

Gale Nos. ST-5 aijd S'l-4 to stop both the trains by showing danger 
signal. The 1)river of 5657Up'stoppCd at KM.405/6-7 in rear of (;ate 
signal of Gate No.ST-4 which was at 'ON'. The (Jateman of Gate No. 
ST-4 immediately placed detonators on the track and exhibited danger 
signal to the l)river of 2435 1)ii Radhani Express and the train came to a 
stop between Gate Nos.ST-5 and Sl-4 and,the collision was avci ted. 'I he 
distance between two trains when they finally came to a 5101) vas 

approximately 20 metres, On getting memo from Indoor A\I, 
Kumakhya at 0710 hours, the l)rivcr of 5657Up pushed his train back to 
Kamukhyn and the train arrived K onakhya at 07.39 hours . 2435 I )n, lell 

site towards Kaniakhya at 08.05 hours and arrived Kaniakhiya at 

I tours and the south line was cleared 

	

4.0 	Muvcnicnt of Ut ficers, 

D y.COM (S a 'e 1y)/Maltgi0 on getttng inlotmatioti immediately 

itished to the site by toad. I)S( )II umding. who was also available at 

Maligaon, left for site a soon a lie heard about the incident. 

	

5.0 	j.4 .a j n scorItrolIcdtc!Jpi!litLC(.h aiIcniCCii_C(l. 	Nil 

	

.0 	The_movement uI ti ainS - 

2435 Dn. Rajdhani lxprcss hum (mnwahati t wards Kainakhya 
5(57Up Kanchenjnliga Expi ess hum Kania hya to Guwahati. 

lail 52 Kgs.1 PSC Sleeper with M 17 density The alignment at the site of 
accident is straight and on levelled ti ack. 'llqrc is U rising gi adient (1f 1 iii 

150 l)et\VeeIi Kanmkhya and Guwaliali [)o\vil grade - nil. 
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0 

Sliri 	l'rasaI 	was 	We 	wnkiiii 	Driver of 56571Jp 	Kuncfieojuiiga 

LNI)ress 	of 	12.12.2001 	I'iorn 	'New 	l3oiiion.; 	he 	train 	:irrived 

Kmiakhya at. 06,03 hmns on line N. I with 	pioper signal and fell at 6.0 

hOOFS with pioper slaitel signal, 	the engine \VS short hood leading and 

Shin 	1iasad 	oii 	the 	ifatlrIi1 	si& 	at 	Kainahliya 	s(ii.ioii. 	1 Ic 	could 	not 
cxe h gc 'all iihi' 	;iiaial with the ( iiaid on account 	f löi and hence he 

coil(actC(I (';nard on wall:ie-talkie. 	I Ic staled that all the approacIning and 

dcpartiiig signals (II Kamakhya Statit)ll arc situatcd on the right side ol: the 

traek. Al. 	06.12 lioiiis lie 	tnpped :il the toot of 	the Up advaiice 	starter. 

signal oh south line as it was in 'ON' position. I i 	also Ohserved that the 

Up advuncc 	arler signal ol noilli hue was in 'ON' pni(ion. lie started 
his (rain at 06.15 hours when Ole, hIp advanced sUuu(cr signal for solith hue 

was 	taken 	oIl', 	ftc 	;11';i 	u.tnp1n:d 	at 	the 	gate 	sigival 	of(i:ite 	No1I-'l 	at 

0  

065 	honis. 	1 Ic 	uuuto:d 	;uiuolhci 	cuiguie apj'uioxinately 	50 	;nclrcs 	;ovmiy 

('inun his (lain on hue 	;auilc track unu which lie was pl .  occedilig and 	lie head- 

• light ol' 	vhichi \va,; 'ON' mitf tl:ushcu light hlinkiiug. 	According to him. the 

spced 	oh 	the 	train 	WIS 	20 	l(unpli 	whmlc 	it 	was 	uppnitehing.tlie 	gate 
• sicnal.ihc gale si',uiui was visihlc; icc luini from afl appuoxi nute distance nt 

0 	 ' 2unctr6 and he could slop 	15 nuclres short of 	(he 511115.  Un getting 
0 0 	memo. from ASM/KuuOakliya at 0721) honrs 	he pnshcd his train hack to 

Kaniakhya 	and 	aiiie'd 	K:uiuiukhuya 	at 	07.3I 	hodus. 	Fiithlfs' 	the 	(rain 	fell 

Kanu;ukiuya ;ue,;iiui 	it t1.25 Imuius 	cmi arrived ( itiwahati a t ()8,5() Incurs. 
: 	" 0 

0 	 0 ii). 	Shrij.!U_u_(.!J_t..c inhau ii, I )iesel ic ;sistant l)niver,_Ne\vUonLuianii- 

\Vitness No.2. 	
0 	 0 

: . Shri Gohaii 	was the wnrkiuit, Diesel Assistant 	Driverob' 56571, Ill 
0 - 

of 	12.1 2.201)1 	l>:.New 	II 	uu:tigaeii. 	I Ic 	stated 	that 	stiiter •sicnal 	which 

was lowered 	horhuis  tu;nui was will cont route indicalni 	and Ihe advance 

st:uutcr 	signal 	was 	llill 	visilule 	Ilcoul 	ille 	culgiule 	cah: 	while 	stanthinu. 	at 	0 

I\ no ikhiy i 	t uticuli 	It 	I 	\u 	ltdc 	just 	t)LIOR 	it utinuuc 	INC 	I 	I 	( 	itt 

NoSI- I, 	lie 	uuoticel 	hue 	111, 	nt 	uuuced 	starter 	signal  .d 	solith 	hii.ie 	\is 

0 	hiov.'iii 	claiigcr 	usficel 	(ill 	lie clii 	iuuul 	notice the aspect 	of the 	lip 	uuh:nuee 

slarlci 	signal 	ol' 	nicitli 	line. 	The 	train 	so1ped 	at 	the 	foot 	id 	the 	t 	I 	
0 

advance ' slav(cr aol Ow sliced of the train was 	II.) iii 	12 liiiicIu at that tiiuuc. 

0 	 . 
. 	Alter 	2/3 	ninnIes the sicuial tuuuned green min(1 tfui I )river siauft'cl the h a u l.  

II 



Ic tkposcd hetire the ihipiiiv (utitittilice 111 4.11 The Plain 	as tecivec.i at 

Kaiiiakitya on line No. I nild 	ill • 111c lixeti 	ttpi'tntcliiii 	nittl .tlçciliiil'. 

sinaIs were on the ii1h(-11aiid side ot the (rack. 

\\'/N 

Shri liasumatiry was .lRttiketI to work 2435 l)u Rajdliitii l:xlwess 

on 12122001 e (inwib iU Iii New itlpliLtn i i pu link lie iiitul hi 

train from line no. 1 nI (Thiwahati  station at 06.10 lirs;,vii:S.ni(h line. 

When he ws ñppI'oathln) pate ill,. ST/'i at KM 405/12-13. between 

Gti ill itt KamaLhpi Ile li iii lIt'. Inti ting sinitid ni inie top sI['n ii intl 

also sav the hand i.I:nipci siginil \vhtielt was beilit!, cxhiihiited'by the i.!,ateiii;tIt 

tov,iitl" lititi ititl Ii'. ititni itt itt lv ttj9Ltl hi ii tin itid 'tt'.IittI tot the 

Ifin'shcr Ii_1it Later tot 11(t in kitow (It it S(iS7 PP Olsweoniiiip 

vi'ongly on the same lin' (tnitIi line;. lie started his train frn (lie site at 

08.00 hi iOu the '.1'. ii inwu of tniili line by 560 0 P ato K nii 1kb) i intl 

• arrived Knniakhhya at i11. I urn, tout cli at (). I hi Accordn1.!. in him 

(he dintancc between IWO ir;iin when they fltially •can,te in a slop wa 

il)Oi I 20) itici 'es. 

iv) 	Pi dull tl ilit i (fit tid/l' iui '.i/Ncw I nnne i)n (jV/Nut Si 

Shri K;uhiIi wan (ii ditty (hut o15657 Ill' 'on 12.12.2001 cx New 

• 	13oi:tiiaon, A tier sittp'iiig the ir;tiii at ilie Font oF. 1k (PP ,\'.lvatiecd 

Sin (ci ("tooth/hue) liL Ii ted itt tilt ti I (lie i(ICillini) oP g item in 	t Gale No 

I I as Ilk 'ti K w t 	it I it'. ii PItt i, tie I Ic cpt tint ul the silimfloll to ha. 

(.hiiciiiaii •wlutt tt'icti itt c(iitaet ihie ,\M/KautoikIiya hii Ihilcul, \VIa:n the 

di'rver hold lunti 'thi'i itt' ;iIv;titt:cti ni:tiIct' had t'ni'netl p.i'cn he 'untiti itoh 

vet I ty the Peel  ot Ow 'ign ii nit itt tittiti o f top lie did 11111 Plntik (Ii it 

drivei' had passed Ilit: :dp.,it:tl in 'ON' position as lie had slopped (lie train 

when the ni)tiaI wan t cut iuid iteitce there was no reason to believe that lie 

tiited the ii tin Itut liii 'diii il vi u ted AItu I tiling (he Ii tin In t tin 

C lulL to t ii itt ma. ii 1k. it ut No ' I /t is the i tie sit nil vi is it ON 	I It. 

	

also recuived a mute ;;ttt: ftt'iii 	 or 2!t3 	i)ii (Putt his it'ait 	as tlso 

ti tv'.thiitt 	Vii "nittli 	tin 	II 	huh Ituiti (Ii it Iii' titun litil 	iiipp'.tl shitut ol 

(lie pate isipital antI it:t't 1'i';tL 	viii lit tithed ihe.lraiii tp¼'ards '(lie etnuite, 

LaId' on a .1)niiilsIlt;uii i'itiiti I:iiuiikltya uipproiehicd hint 	nul hi;titdctl n'er 

the ;iti'thuii'ily 	In leuk 	iliv. 	iu';iiii 	itt 	Kain;ikliija 	and 	flic, 	'haiti 	turiveul 

Kaniai:hiy;t ii 07.37 hi::, 	. 
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(1 
Slul Sat 1tr wtt called to wut k 2435 DN Rajdliani Fxpi ess cx 

C uwahati and his tutin left GuwaItat at 06.10 hi . via South I inc. A tier a 

few minuteS his train suddenly stopped at KM 40f 1 9-12 with a heavy jerk 

passing Bharalumukh Gate. On enquiry he came to 
know from the 

gatemari of ITharahtniUkt gate that 5657 UI' was also iravciliilg hy the 

Same South line. '1 hen he contacted the ASM/Gale Cabin (51/9) over 

phone. 

 
He also talked with ASMIKaIuakhYa through walkic -talkie for 

dccisiofl. The ASM/KaIUUkhYa advised him to push back 5657 till to 

Kamakhya. Meanwhile, E)y.COM/SaIctY 
 arrived at the site and tacklcd the 

situation, lie contaeted the driver of his train and Guard of 5657 1' on 

Nvalkie-tadkie. According to hint aiie l iaijiriga Express was clearly visible 

from the engine of his train which was live or sk coach apart from the 

l(ancl1afljU11L1 ixpicsS. 

In 
vi) 	(iirish,gill 1 i!i1 .NL1  

CW!NL) 
N ath was the on duty A M at 1< ama khya R RI caN ii Iii nu 

21.00 lu's. of 11.12.21)1)1 to 0,() lirs. f 12.12,2001. lIe obtained the line 
clear from Guvahali lil 5657 II' via North line and operated the token 

less block instrument. 'Ihen he granted line clear to Guwahati li 24351 )N 
via South hoc ad the token 1es block instrument vn opei ated by the 

U 	h 
ASM/WCSI Cabinf(iUWh 	

Alter th e arrival ol' 5657 I' at Kainakya at 

06.00 hrs. he advised gatelnan of Gate No. SI-i to close the gale hr 5657 
UP. i'hcn he took off the J P advanced starter signal ui North line. As he 

was to attend the nature':; call lie lion icdly operated the stai Icr switch via 
South line and the train left via South linc. At that time lie saw his 

pointsmai was coming and so lie went down to attend nature's cIl. I Ic 
noticed that 5657 UP was passing via South I inc a 11cr slopping for a while. 

ImmediatelY he rushed to the cabin and rceived itiftirmatiun th(ngli 
token less block instrument that 2l 35 I)N left Guwahati. lie rang ftr the 
(;atcman but hc did nut m espi uid. 'l'licn he inftirnied ASM/( ate 

Cabin/Gii\Vahahi (S'1'-9) through auto phone at about 06.11 hrs. to control 
2435 DN as 5657 UI was also on the samp line. Alter inftirming the 

matter to Indoor ASM/KUIOIk11YI lie hired an auto ricksaw and 1uhetl 
towards G uwahati to conti ul tl me trai mis by any means. Finally lie ftommnl that 
both the trains had been controlled. 'I hcrea tIer, lie tiund hinisel I' totally 

depressed and was trenibIiti out ot' lear and so lie leO his place (if duty. 

lie staled that lie juincd ts ASM/l tijaohru in February 1 99) and in 

Novcmbcr'2O° he was posted as I It 'ASM/( ;rm'ahaI i. on 17 Nov. 2000 

he was postxl as ASM!RItl (aNn 'K 
: imoakhya and had lean it Station 
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8 	 D 	' 
Workint lbi• a pcnod ol S tty 1)efl)re t1kIfl 	pt1IC (Itit)' ju(kpcn(IcnhIy  

. ' 	
and had alsd signcd in Ilie assuriluce regi;(ci. I Ic told thai h.iflh)flh1Cd the 	

t 

SS VII North line. galenian of gate' no. Si ,  I , that 5057 UP \'C)U1t( p  

Gatcman of gatc no. S I 	(tOes f101 keep any record Of (hC mO\'CfllCfll Of  

trainc I k did ot flt1 	ili IOLit SLI Ofl t1 	pinc) a I Ici 	iLin1' 0! I I1I 	
1 

I 	starter but caine to kno only nilu th ti ii CUtClc(1 (i south line UI 	
rf 

	

advancc ) starter sigiiaI ate vshLc Il. on, thc edhin. • I I statcd that UI. 	.r•Fr 
w advance 	 iti fur Si)Uth I int' 	is in dangu poi1on iiid fnr Noi startcr sign 

	ih 	I 

tine was showing green spcct. 	 . 	 . 	 • 	• ,, 

J. i 	
: 

	

I Ic was performing duly . lioni 21.00  hrs. of I I .1 2.200 1 to 07.00 	, 	: 	• 	• 

	

hìis. of 12.12.2001 ,  At 06.15 • hi. Shi'i G. C. NtIh, ASMIRRI 	. 

	

cubin/KamakhYa infniied him over auto 1,honc to control 2435 1)ii by any 	. 	. , 14. 

	

rneaiis as 5657 UP wa; also piocecdiii to Giiwaha(i vkt same line (South 	. ' . 

il line). At that tithe 2435 UN had already passed his cabn. I Ic immediately 

ifoniicd both the ga(cmllRfl of 81-5 & 8 , 1-4 through magilelo telephone to 

control 2435 DN and 5657 UI' by tiny means. (latemail oISi-4 eonti'ollcd 

• 	• 	2435 I)N by placing detonator, and by exhibiting hand dnger signal. 5657  

UP also stopped at the gate gi gilii of 8'I'4. lie advised (;uard of 2435 I)N 	Al •  - 	- . 

to start the train towards Ka,nakhya and Ihe train leO at 07.50 his. 	 • 

viii) PinnabHhjflji ni 	LWLCthm 	tU-_ IlL) 

Shri 	l3IialtacIiamjCC 	granted 	line 	cicam' 	to 	ASM/RRI 	 ' 

Cabin/KaniakhYa for. 5657 UP at 05.50 hrs. ovei' north line and the token 	" 

less block insininlent WaS 
operated by ASM/R RI (abmn/Kaniakilyil. I hen 	 . 

• 	he obtained line clear titint ASM/R RI Cahin/Kamakhya for 2435 I)N at 	 ... 

05.58 hrs. over South line. 2435 DN IcR Guwahati at 06.10 hrs. via South 	 , 

• 	line, At 06.15 hrs. ASM/gate cahiti (8179) \informd him that some 
• 	 r ,: 

unknown pirwn telcphotiut him to conti at 7415 l)N as 057 UP a lo 

coming via South bilL I he Ii on w i LonuolILd by th 	itcmaim of S I 4 

I Ic 01 cd to contact AS MlIatii ikhy m but fimled lic ;iiloi m d tIlL matter to 	I 
all conccmcd SM, Dy SM & SI mtlLndLd Iiis cabin at 07,00 lirs, and took 

the position of poiimt, signals & tokefl less bloFk ins(runlents. 5657 UP 

was pushed bcl to 	mni mklmya it 07.35 hm s Aftçi cttimm' cmmlim m1mon ol
AIVA 

the cicuancc of south hack ii 1mdvi ul thc Di ivu & (tuaid at 2415 l)N 	, 

through ASM/Gate ( abin (51 9) to t iii the tiato to uk Kam Ikim) m 1 o 

all movement of train he exclmam1c private iiumbc with the gateman 	
F 

stating the no, of train and iic line by which the train will move and the 
 

above in!brmation is recorded by the gatelllall in tIme pivatC nuimiher sheet 	
N 

itscll. 	 , 	• 	 , 
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• 	ix) 

I IC was on duly poilwonall at t:aiuul<liya station l'roiii 22.00 his. or 

I 1.12,200110 06.00 hi. of 121121001 00 12.12.2001 he wascngaged in 
SlItIntilip, of 852 DN (.Mt° md alter nplctou of shunting lie wis sint to 
hand over Ol'Tl & 11 .(.' for. $(2 I )N. While he was rdtuining i'artIs 
cabin lie noticed that 567 lywas 19IIl1I1iI,, iU\Vai(tS ( uwaliuti viii south 
linc on which .2435 I)N was ;itso in pass. lie noticed Chbin .ASM was 

IUliI1Ifl! towards ItidOOl ,  i\M' 010111. lie eaiiie to knOw From the ASM 

that 5657 UI' IcR via stilili tiii.' iiisle.itl ni north line. 'I'licitIie euiitcii:icd 

AsM/c itc C thin ( I ') ) Iiitl R4il1. Itt1 him to stop both the Ii iuic by iii) 

means. Alter that hi: Wa:; h:iiii'.'d m-cr the ()I'I'l by ASMIKainakhya to 
back the traiti (5657 III') to laiiiikliv:i and the iraiO was baekid. 

\) 	I tipi i L tim ii 	tilt, Ii it iii ii I ite_Nu 	Ill ( \V/No I 

Sun t'aridt wa: Ito: tot duty Galeniun at (late No.. Si/l on 
12.12.2001. At 0155 iii:.. he .:xehait:cd private iunher with AM/( ale 

Cabin (SF19) for 567 (II iii ;135 fli. ASM/c;atc ('aiim iiIiii'iiid lii,iii 

that 2'65 DN icn (ii'.':ihah at (1(11) irs. Via South line and aeuitrdiijly 

lie clo:;ed Oie gaic and ir:insitiittcil hit: key Ihiuuthi key ,1taiisiiiiticr. Al 

66.115 lirs, A'MI( itt. 1. ibm iiititiiflt.tl him (Ii it 5(i7 UP 	iko kit 

KnmakIi'a '' South 1ii, and 2,l33 I N 	to. he stopped.a( ;iiiy col, 

liii'&IiaicI 	I 	 leIttiiatoi's And hand diiuerfi,wial iiI 

pinee(I one (lcR)nali.iI on track and exhibited lia11d d ailge l! signal Vwaiils 

the driver oF 2435 l)N which iwd already 	issed (ate No. SI-S. Alter 

bursting tlic deluiiatoi' 2135 l)Ne;init to 	stop. Afler iiihin.iiiiig the driver 

ol' 2135 I)N that 5657 (Ii' was tflst) ipprQacliii1. via S:Illlc sooth.hiiie lie 

immediately left towards K:iinakli:t end showing hand danger signal 

towards the drivet nl'S(1$7 I Il ;iiiil l'iii;ilIy.5657 UI' also anieo i slop, lie 

1(11(1 the dovei or SitS/ Ill' dial 2431 ON \ is ilsit on outhi inn. ana ii iii 

stopped iii l)etVLCii 51-5 itid S'l''l. lie Oteti iiihi,ti'iiiCd the i'iialti' lii on 
duty ASM/(.'iaIe ('al'iii. I Ic slated that ,\SM/Gahe ('ahin told Iiiiii about the 
iiunitcr of trains vhiii:ht w.uiill pass while cxchiniiig 11 - ivate nunibci' liti 

• he did not leO hill I the hue it vliieIm both the (mains would Mttrcov.ei'. 

there I:; ho systeitiul' m,'i:tiidinj of lime aimd triiir in, advised l,' ASM 

IGatc Cabin. 	 S 	 • 	 • 

p 
p .' 

/ -" /'A, - - 	

1et at c 
Q. 
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c;Lg r  ru 
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• 	I 
On 12.1 21001 SNI l':isiiary 'vas (lie on duty gateuu:an at Gae No. 

ST/li Kainakhya. At (t.O(l his, ASM/RRi Cubin/.Kaiu:a•kh.ya inf lorm cd him 
to close the gate and ::c:onIii:!ty he closed the gae. tic iotiecd that 16 57 
UP stoppcd near (he I i(' gate ho' t'v minutes and then aptill slatted, tIc 

•  has staled that geiicvally ARMs do i mi tell the t ra i n  no, and the line 
thrnugh winch the ti'nin; vilf p;l!;:i tuvet' the tiC iale. ]hie' record the sante 
by obsCiving the (nil::. lie noticed that flue train was goiiij via s:tIi line 
When lhc train stotilcil :iar the I./C gate, the (inard or (lie train did not 
enquire loni bin: about the ;uppage of the Irali:, lie stated th he was all 
along in the gale calilit and lticr was tin :'in horn RR1 c:liii. 

xii) 	 •'.'.Li!!t5j!'y.ttial..L.,CY,jN.p.l6J 

Sun 	Gti:t:ut: 	iteej'eiI 	tie 	n:hin::i:itinu: 	it 	f)i'i, 5 	I ll .s. 	From 
LSM/Kuniakliya thioii111 ti.'t pl:ini',:. lie along WiiiSSt/Sij4j1at/(:iwui)i(j 
Mr. D. N. Cliakraloity iuidid to kaiuiakiuya cat)it: at .3() Iirs Aflei' 
arrival at Kaniakhya R RI cahiji he lniiid iiiutoni' ASM Mr, i)eka and 
lI/SaIcly/[tln1(hinL Mr. M:ilil were i ll flue panel nonn, lie took tile panel 
and tokcn less (dock iIi;tr:i::ieiut position and also :ecordd token lcs 
block instrument tclini report joittift. lie staled that flue ASM had set the 
route loi' south line and lowered the stutter and (tie t rain cntered solidl tine. 
Stai'tcr at Kainuld:',';: is lice and is not interlocked will: advance. stailci' 
and it Can be Iowcrcd tuith)iil lowering tile a:iv;itice static:'. Starter ta:: 
be taken oil' only ;ihei' closing lie tiC gale No, Si/I. Afle' geuiu:g the 
starter signal the drive:' will stai't lion: the station and vihl observe the 
:P of the ;ldv;ln I .- v 1 st;i:ter ;iu::l ii it is taken nfl lie will procu- 1 1i It will 
not he possible In joke ott I tI adv ~ lllvc starter fl)r south line it' line u'ieai' 
has ali'eady l)eCIl grai:ti.'d to .1 dow:: train \'ua south hue, lie earned flht 
intcniocki:ig checking ahiuwjth P\VI & 'l'l/Gi:waliati and it was ho:d 
norniat. lie also huiui:l 111C .:'elay room in do:lI)lc locked condition. \\'hile 
he checked the puitet both: lIlt ,  III' thtvance slarters (SnntIi line & North 
linc) were showinu', ut:l::e,er :isiucci, \'coidi:ug to liii:: inutil die tluui less 
block inslruuuien( is pit in 'trail: in: hue ('I'OL) position utter the pasmgc 
or ti'ain over the track cileuuit lie uftaiteeti sta:'(e:' an )e take:: ott and uot 
buck (0011 any iii). or I liii's "iltut,iii aiu'u'ecouth. 
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Al  41  

; 	 A S M , 
R R I Cabin, Shri Ginsh Chandra Nath has recorded in his 

 

statcincflt that he hd obtained the line clear for 5657Up Kac1ieflJUi1ga ExprssfO 	i ' •% 11 

north line froth Guwahati but set.the route in favour of south uric and lowered the 
; }1i ;l 

. -. 	 staiQr ofline No.1as well as advance . starter0fI10 

. 	 ..: 	 • 	

I 
I 	

, 

Oil- I 	 ,j 	
hë Dnver startcdtWe traifl 

entered south Iine.;However,A.S.M., IR.R.l. cabin,SiIrl GIrIsh,.C!landra)Na1h11
41 	' ' 

&I already 
gianted Ime-cicar to Train No 2435D0Wfl Rajdliani Expr sS 011 the south 

I  line and as such thc Up advance starter signal of south line was showing red Shri 

1 Satya Narayin Piasad, Drivcr,of 5657Up ha also adniittcd tha vlcnh vs ? 

	

I 	approaching the advflnCe stnLr signal of south line, it was in 'ON'_position1  He d 	L) 

. . 	
.: : 	•.  

	

) I 	
of opthilinhastumed ree4 Ilowcver,_since 

g&t!a. L- 	4'i 	i—•.•••  . — ..——. inU 

' 
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'T 

	

 

. . i . 	
inirnecly...1 rnspeUiOfl,: an cxcc1se,.ya jointly : cOIduct 	by. Sun Ajay . 

p:G1iathk, Senior.Secti0I 
•• I 	 • 	 ' 	 • • 	 ' I 	 • • 	

I .' 	 I • 	 • 	• 	• 	 • 	 • 	
( 	. 	 I • 	• 	 '• 	 I 
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c.shri pararnananda jij 1110r Section' EngneerfC1TharleIt Wayt/Guwáhiti. who 
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• 	
!Aer having 5pccted the site of accident and after 

bving gone through 

the evidnces on record, we the detsigflCd have 
cOniC to the ,COI1CIUSI0I1 that the 

ejdcflt ccurred on account of: 	 • 	 • 
f , 	 •• 	 • 	 • • 	

••• 

I 

i). 	• 	 f route by A.S Wrong setting o 	R.R.I. Cabin, Shii Girish Cliafldla 	
• 

Nath, thereby Vi0t 	the proviSiOflS 0fGR,3.38(i). L 	 • 	

• 

• 	 I 	 • 	 • 	 • 	 • 	 • • 	• 	' 	• 	

• 

Passing of advance starter signal of south.1fl1e in 
dngCT position by Shri 

I 	
Satya Narayafl Prasad, Duver of 5657Up 

5nChCflJUtg EprCSS 
and Shri 

Pondit Gohain, Diesel Assistant Driver of 5657UP 	
ncheflJ0niga ExpicS, 

thereb 
violating provisiOfl8 of CR 36 1(1) & (3) 	

I 	

I 

I 	
t 	If 	

I 

All the above.mefltb0nd staff are her?by held primarilY 

rcspoflaibl0 for the accident 	
I 	

I 
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I 	 I 	I  

J 41 	 t In dditiOfl, the following sttff are hcd 	aiuewolthY for Ui? 

I 	accident i 	 I 	
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3. 	At present the 11 c) iinatiOfl of line over which a 
partiCLa1 train w ill  move 

between ( iw iati 
UIRI K iiiiakliY iS not being ctnvCY 
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• ANNEXURE  
- Witness No. 

BIO - DATA  

Name : Shri Girish Chandra Nath, 

Designation : R/ASM/GHY atKYQ. 

Division : LMG. 

•Father's name : Shri Gopal Chandra Nath. 

Date of birth : 10.4.1973, 

Qualification : B.Sc. 

Date of appointment : 4.2.1999. 

Present basic pay : 4750/- 

Date of increment : 1.1.2001.  

Scale of pay : 4500 - 7000/-. 

Date of retirement : 10.4.2033. 

Punishment in last 3 yrs. 	: NIL. 

Refresher course : NIL. 

Last PME attended : 27.5.1998. 

Next PME due : 27.5.2002. 

• 	 Category(in safety 

c ounc el) : A2. 

STATEMENT 

I was working as RRI Cabin/GUY -  ASM from 21.00 hrs. of 

11.12.2001 to 07.00 hrs. of 12.12.2001. Firstly I obtained 

line clear from GHY for 5657 Up via North line and operated 

TBI for the same train. After.the ASM/Wést cabin asked line 

clear for 2435 Dn which was granted via South line and ThI 

nachine was also operated. 5657 Up arrived KYQ at 06.00 hrs. 
• 	Accordingly, I advised on duty. gateman (ST-i) to close the 

L/C gate for 5657 Up. Then the advance starter of North line 

Was taken off. On that very moment I was alone in the cabin 

and was having serious pressure for nature call. And due to 
same I hurriedly operated the starter switch for the same 

trains via South line and the trains (5657 Up) departe. In 

	

lkb 	the meantime P/man was approaching and I went down for nature 

cJI 	J 	
call and observed that 5657 Up is passing via South line 

2) after stopping fOr a while I rushed to the cabin at once 
and received information through TBI that 2435 Dn left GRY. 
So, I rang for the gateman but was not responsed. Simultafle- 

T 	 ously, I informed ASM/CC/GHY (ST-9) through auto phone at 

about 06.11 hrs. to control 2435 Dn as 5657 Up is also in the 

same path. Then I rushed for Mr. R.N.Deka, Indoor/ASN on 
platform and informed him the matter. Immediately I hired an 

...2 



- 3) ,- 

-2- 

auto-rickshaw and rushed towards GHY for controlling the 

trains by every means. Finally I found tt;e both the trains 
have been controlled. Thereafter I found myself totally 
depressed. I was trembling out of fear and sd I left at 6 

\Ji  

Nap 
Sd!-  Sri Girish Chandra Nàth 

14/12/01 

( G. C. Nath ) 
R/ASM/GHY at KYQ. 

p 



AEXURE - D. 

To, 
The Senior Divisional Operation Manager, 
N. F. Rly/Lurnding. 

Sub :- Request to supply DAR enquiry proceedings. 

Ref :- Major Mèmoraridum/SF-5 No.T/2/84/0I-02/LM 
of 30.1 .2002 issued by Sr.DOM/LMG NFR. 

Sir, 	
I have the honour beg to submit that Whi16 filing my 

appeal, the appellate authority (ADRM/LMG) although did not 

consider my appeal of 21.4.2003 and allowed to remain the 
punishment imposed by disciplinary authority but granted 
review appeal to COM/MLG vide order No.T/2/54/01-02/LM of 

20.7.03. 

In order to submit my review appeal to COM/NFR/MLG, 

I would request you to kindly forward me the total proceedings 
drawn day to day in the DAR enquiry conducted by nominated 

enquiry officers i.e. Shri A.K. Sharma & P.S. seal,AOMS/GHY 

in their chamber on various dates. 

The proceedings were not handed over to me as required 

icjr rules during the enquiry days but assured to supply on a 
later dates but was never supplied to me by any of the enquiry 

officers. The providing of copies of enquiry proceedings to 

delinquent employeets is mandatory vide CPO/MLG's No.DAC/74 

of 19.08.65. 

As the proceedings are vital and recorded documents 

authenticated by signatures of E.O., Defence Counsel & 
witnesses the same are essentially required by me to prepare 
my review petition to be submitted within 45 days counting 

from date of 20.7.2003. 

Documents may kindly be sent to AeM/GHYS office 

where from I shGll collect the same. 

Thanking you, 

Dated : 5/8/03 

- 

 

xx - 

Yours faithfully, 

Sd!- Sri Girish Chandra Nath 

5//03. 
( GIRISH CH. NATH) 

EX.RASM/GHY at KYQ. 



5- 

ANNEXURE-E 
N.F.G. 174 M. 

Northeast Frontier Railway 

Notice of imposition of penalties under items (I),(II) & 
(III) of Rule 1707(1) and items (1) and (ii) of Rule 1707 
(2)-RI. 

(Ref. SR-9 Under Rule 1716-RI ). 	- 
• No.T/2/54/01.-02/LM. 	 Date : 18/02/2003. 

From : Senior Divisional Operations Manager, 
N F Railway/LumdIng. 

	

To, 	Shri Girish Chandra Nath, 
RASM/GHY 	(Through TI/GHY). 

With reference to your explanation to the Charge 
Sheet No. T/2/54/01-02/LM, dtd.30/01/2002, you are hereby 
informed that your explanation is not considered satisfactory 

and that the Disciplinary Authority has passed the following 
orders : 

Carefully going through the case and also considered 
the representation dtd. 14th February,2003, submitted by Shri 
Girish Chandra Nath, Relg.Asst.Station Master/Guwahati at RRI 
Cabin Kamakhya in response toshow cause Notice served to him 
vide this Office No.T/2/54/01-2/LM, Dtd.31/01/2003 & found 

that the Representation is not convincing. 

Considering that Article of Charges No.1. in Annexure-II 
brought against him vide, Major Memorandum No.T/2/54/01-02/LM, 
dtd.30/01/2002 have been proved and justified )  to meet the 

end of justice, it is decided that Shri Girish Chandra Math 
is not fit to be retained as Asst. Station Master, so the 
undersigned impose upon him the penalty of 'tRemoval" from 

Railway Service with Immediate effect'. 

3d!- Illegible 18203 
(L. SAIKIA) IRTS, 

Senior Divisional Operations Manager, 
N. F. Railway/Lumding. 

1.01 
	 Signature and Designation of the Discipli- 

	

ly 

 
4cr- 
	

nary Authority. 

Contd.. .2 



APO 

-2- 
(Annexure -E coritd...) 

When the Notice is signed by an authority other 

than the Disciplinary authority here quote the authority 

passing the order. 

Here quote the acceptance or rejection of explanation 

and the penalty imposed. 

INSTRUCTIONS 

(1) An Appeal against those order lies to Divisional Railway 

Manager/N.F.Rly/ Lumding next (immediate superior to the 

authority passing the orders within 45 days). 

• 	• Copy to : (1) DRN(P)/LMG, (2) ARN/GHY, (3) APO/GHY : 
• 	 for informatiofl& necessary action please. 

Sd!-  Illegible 18-2-03 

( L. SAIKIA), IRTS 

Senior Divisional Operations Manager, 
N,F•RjlWay/LUfllthflg. 0 

l çJ 
	 - xx - 	 * 

dk  
Nk 



To, 

-3,c.-  

ANNEXURE - F 

The Divisional Railway Manager, 	Date : 21 .L.2003 
• 	 N.F.Rly., Lumding. 

(Through - ARM/GHY). 

• 	 Sub :- An appeal under Rule 18 (ii) of the Railway 
Servants (Discipline & Appeal) Rules, 1968. 

Ref :- Notice of imposition of penalties under 

items (i), (ii) & (iii) of Rule 1707(1) and 
items (1) and (ii) of Rule 1707(2)-RI) issued 

• 

	

	 by Shri.L. Saikia, Senior Divisional Operations 

Manager, N.F.Rly. Lumding vide Order dated 

18-02-03. 

Sir, 
With due regards I beg to submit the following by way 

of appeal against the penalty of 'Removal' imposed upon me 

vide Order dated 18-02-03 :- 

i) 	That the entire enquiry proceedings is totally vitiated 

as because the provisionS of Rule .9 of the Railway 

Servants (Discipline and Appeal) Rules, 1968 has been 

violated by the Inquiry Officer while conducting the 

inquiry in question. 

That in the first place the Articles of Charge 
which was served upon me on 30.01 .02 does not contain 

distinct articles of charge, neither it contains any 
statement of the imputations of misconduct nor any list 

• 

	

	of documents on the basis of which the charges levelled 

against me has been sought to be proved, has been 
• served upon me. I requested the authorities verbally on 

several occasions to grant me an opportunity to inspect 
copies of these documents, but I was not allowed to do 

so. As such my defence in the inquiry in question has 

been seriously prejudiced. 

That secondly after submission of my written statement 
of defence I was not granted any opportunity to submit 
my list of witnesses as because the statement of Syed 
AkhtarUl Islam, ASM/Gate Cabin(ST-9) as recorded by 

the Fact Finding Enquiry Committee in its report 
was of utmost importance for the purpose of 

• .2 
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H my defence. As because on 12.12.2001 at 06.15 hrs. after 

being i•iformed by me over auto phone to control 2435 DN 

by any means as 5657 UP was also proceeding to Guwahati 

Via same line, he immediately informed both gate mans 

of ST-S and ST-4 through magneto telephone to control 

• 2435 DN and 5657 UP. Accordingly, Gateman of ST-4 

controlled 2435 DN by placing detonator and by exhibiting 

Hand Danger Signal. 5657.UP was also stopped at the gate 

sigi'ial of 3T-4. As such failure on the part of the 

Inquiry Officer to allow me to exhibit this vital piece 

• of evidence in my defence has seriously prejudiced me. 

iv) That initially one Shri A.K.'Sharma was appointed as the 

Inquiry Officer and suddenly Shri P.S.Seal, AOM/GHY was 

appointed as Inquiry Officer. I was not apprised about 
his appointment. As such I could not appear before him 

on 18.10.2002 and 29.10.2002 and thus led 	to 

issue Memo No.T/2/54/01-02/LM dated 7.11 .2002 directing 

!.the Cashier not to 	 thereby 

compelling me to undergo a state of mental depression. 

This has 	 . 	my defence in the inquiry 

in question. 

phi 	 v) That the entire 	copy of the inquiry report as submitted 

by the Inquiry Officer along with the statement of 

witnesses was never served upon me so as. to enable me to 

make a detailed representation to the Disciplinary 

• 	 . 	 . Authority. 	. 

In fact I also highlighted this vital aspect of the 

matter in my representation dated 27.2.03 but the 

Disciplinary Authority has also not con2idePed this 

aspect of the matter. Thus has prejudiced my defence in a 

serious rnahtier in as much as because of absence of a 

complete Inquiry report. I was prevented from filling an 

effective and 'substantial representation. 

That the manner in which the inquiry has been conducted. 

left a lot to be desired. It is perhaps needless to 

state that the Inquiry Officer is expected to conduct the 

inquiry in a free and fair manner. In fact his powers 

are akin to that of a quasi-judicial authority. But, 
• .. unfortunately the Inquiry Officer acted as the Presenting 

..3 
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Officer as well. In fact no separate Presenting Officer 
was appointed from the side of the >administration. As 

a result of which he himself put question to the depart-

mental witnesses and recorded the same. Thus acting as 

a Judge as well as Prosecutor, thereby, giving a 
complete go-by to the principles of natural justice 

and administrative fair play. 

	

vii) 	That apart the Inquiry Officer has proceeded on the 

basis of surmise and conjectures in holding me guilty 

of the charges, levelled against me, in as much as, 

even assuming a wrong route was set by me for 5657 UP 

on 12.12.20010 It ought not to have gone beyond the 

Advanced Starter Signal. Ir that case 2435 DN, which 
was coming on the South line would have stopped at the 
foot of the Down Home Signal. As such from the above it 

is clear that there was no chance of any collision at all. 

Therefore, it is quite clear that there was no applica-

tion ofmind by the Inquiry Officer while holding me 
guilty of the charges levelled against me. In fact the 

avertek collision occurred because of the wrong doing 

• of the Driver of 5657 UP as because he has disregarded 
the Advanced Starter Signal and had entered the block 
section of Kamakhya/Guwahati South track without any 

• authority to proceed. 

• 	viii) That the Inquiry Officer had totally failed, to appreciate 

the evidence on record in recording a finding that, 
"Shri G.C.Nath was involved with the violation of basic 
rule for lowering of departure stop signal,U inaS muôh 
as he 'failed to appreciate the fact that "taking off" 
of Starter Signal, does not given any authority to the 
Driver of 5657 UP to go beyond the Advanced Starter 

Signal at 1 0N' positiofl. 

	

ix) 	That in this connection it would be pertinent to 

mention that I am being made a scapegoat because of 
lack of the system of interlocking at Kamakhya Station 

at the relevant time. it is only after this incident 
that the Starter Signal has been interlocked with the 

Advanced Starter Signal (vide DRN(S)/LMG'S letter No. 

/ 
. S. 
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TW/KYQ (BG & MG) dated 17.01 .02). This is a relevant 
consideration which deserves to be taken note off 
while examining my request to kindly lessen the 
punishment of 'removal' awarded to me as the same is 
not commensurate to the gravity of the offence 
committed by i.e. 

As such under facts •and circumstances stated above, I 

respectfully pray before your nobieseif to kindly look into 
the matter afresh and kindly pass such order(s), which would 

- be proportionate to the honest and bonafide mistake,committed 

• 	• 	by me.. 	 S 	 • 	 . 

Yours faithfully, 

• 	 S 	 Sd!- Sri Girish Chandra Nath. 
(Sri Girish Ch. Nath), 

• 	- 	 . . 	 . 	RASM/GHY at KYQ. 

Copy to DRN/NFR/LMG in advance, with a request to 
take anearly sympathetic action please. 

 -xx - 
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ANNEX URE-G 

QW 

N.F. RAILWAY 

Office of the 
DRN(S)LMG, 

No. T/2/:54/O1 -02/LM' 
	

Date : 29/7/2003 

To, 

Shri Girish Ch. Nath, 
Ec-RASM/GHY 
at Office. 

• Sub :- NIP of even No. dated 18/2/20030 

Ref :- Your appeal dated 21/4/2003. 

In reference to your appeal. against NIP cited above, 

the appellate authority (ADRM/LNG) has passed the following 

orders. 

I have gone through the full case and the appeal 

made byShri G.C. Nath, & RASM/GHY. After considering the all 

aspects, I find that penalty imposed by DA holds good. 

This is for your information please. 

Sd!- Illegible 

29.7.03 

INSTRUCTION : 	 (Seal illegible) 

Further reviéw appeal against •this order lies to COM/N F 

Railway/Maligaon(next:.immediate superior to the authority 

passing the orders within 45 days). 

Copy to DRN(P)/LMG for information and necessary action 

please. 

Cat 
(Seal illegible). 

XX 
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'Li. t%14y 

oii t. 	'na1i I 1. 

Sub: tpea1 for reicv of the I nishnent of Removal 
iinposd by Sr. DOM!LMG and iipheM by AlMtM/Lri1G 

Re!; 	Sr, 1YjM/Nv'/I.,M(:;'s letter No. T12/54110 I ..02/LI1 lit. 29.07.03, 

With profound respect and heavy heart I beg to make the following hwnh)c 
submission to your benevolent honour with the high hope that my prayer will receive the. 
balance of'your justice and an early sympathetic order passed so that this poor staff may 
get a chance. Co serve your good oflices and prove my worth. 

That Sir, arising out of the incident of an averted collision between 5657 up and 
2435 Dii between KYQ-GH Y on 12.12.2001. I was served vth a Memorandum for 
imposition of Maor I'cnalty by Si'. DOM/LMG on 30.0 I .2.002 (Aimexurc' A). 

That Sir, I pleaded not guilty of the charg(,1 vid my written defence dated 
• ' 	 OttO 	•tIO2 (Aniioxure-fl). 

'1 hat Sir, surprismglv all ala sudden I received a letter Ut. 12.04.02. from the then 
At)M/GIP{ bearing the same No, as of the.Sr,DOM!LMGs Memorandum informing 

• 	 that my defence against the charge shet "is not considered satisfactory by Sr 
g 	 J.X.tr.1/LM(; and enquiry into the above case has been ordered",advisirig me "to submit 

the rianic of your defence counsel if any, with consent letter in order to dispos off the 
case early." (Arinexure-C).  

'[hat Sir, all of a sudden the AOM/GHY Sri AK. Sharrna called inc and niv 
Defence Counet verbally on 07.07.02 and held a prehminaiy enquiry and again on 

I I I .02. Sri P.S Seal, A01\3/GIIY taller chanee of incumbency) held a second 
ary enquiry while I as t'atver infbrmcd about their appointments as enquiry 

o1her. 
Ono 

That Sir, the above was followed by regular hearings on 14. 11.02, 18A1.02, 
21. 11,02, 12,12.02 and cross examining (?) me on 16.12.02 when 3 (three) out of 7 
(seven) P.Ws only were examined and no reason given for not calling the remalning 
4(four) Prosecution .Witnesscs and 2 (two) Defence Witnesses (whoin 1 quoted during 
both the preiimin'uy hearings. It was on 16. 12.02 afIer examining me the learned I.O. all 
of a sudden vide his Q.No.5 asked me "Do you have anything more oral /writ(en as a 
dcèuce before inquiry Officer?" . . 

The time not bemc mature I replicd that I had nothing to submit at t at. stage ard 
0 . !rn nod E.O ccu ded the answer as "NIL''. 

IV  
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The learned E.O. suddenly declared the enquiry concluded on 16.12.02 and 
ft1I1est.'d my 1)ele11ce Counsel to Submit his brief within 5 (five) days. 

In none of the cases I was info rined about the appointment of the Enquiry 0 ulcers 
as req iii ed under the rules. 

That Sir, I am entitled to get copies of the day to day proceedings 

'GM,P/N.F,Riv. 's No.DAC/74 (It. 19,8,65) but these were not given and I had to obtain 

Photo C0lCS 01 thu sflillC 011 0(,.w;.O.j (loot Sr. DOM/LMG's oflice which will pievu that 

io' t)ei'ericc Cowisel had to submit his wriucti brief and toy appeals dt. 13.02.03, 22.02.03 

iuid .4 .03 had k be itiade without having this statutory documents in hand 

Ihat Sir, it it .iriy be perused from the learned E.O. 's one page enquiry report 
(Ann'\urc •- 1)). under the heading "!3riel of the inquiry " 

6th line that written as "During 
the inquiry all the desired defence witnesses were examined etc" while fact remains that I 
CjLlutCd only 2(Lwo) defence witnesses during the preliminary enquiries and iioue olthein 
WLR' called to appear and adduce their witnesses which not only denied me a reasonable 
(ippmlunily to defend my case and proved himself to be a perversive in a bid to arrive at 

the taunt ii iada cott1usioii. 

'1 hat Sir, the judicious Disciplinaty Authority vide. his N.P.P 61. 31 .0 I 2603, 
forwaidirig a copy of the E.O's above Report dt. 27.01.2003 (AnnexureE) gave me only 
10 days time to submit a representation, if any, while in terms of Rule- 10 of the R.S. 

(D&A) Rules, 1968 read with Rly. Bd's LfNo.E(D&A) 87 RG 6-151 dt.04.0496 
circulated under GM(P)(NF Rly.'s No.DAC/54 I dt.30.05.96 I am entitled to get 15 days 

time lot the pui'pose from the date of receipt of the N: P. P. 

'I'hai Sir, here in this case the notice dated 31.01.03 was, signed by the D.A. on 
03.02.03 and delivered to me on 06.02.03 and without being able to contact my Defence 
counsel or any other Rlyman capable of helping me I hurriedly subi -nittedb representation 

on I 3/14.0203 (Annexurc-F) I 5 & 61h bein; closed days foilowed by the final 
repieseittation dated 22.02.03 (Annexure-G) but in the mean time the Disciplinary 
Authority served his N.1.P. dt. 18,02.03 (Annexure-H) impoSing the severe punishment of 
Removal from Service on me without having any speakingorders in terms of .FJy. 
i3oatds letter. Nos. (1) E(D&A) 70 RG 6-17 dt.18.8.70 (2).E(D&A)78R6-1 1 dt. 
03.01.78 and (3) E(D&A) 86 ItG 6 —1 Di20.0 1.86. The disciplinary authority did not 
apply his mind independently but depended entirely on the report of enquiry officer 
which was perversive and tailor made. This has miscarried the justice. - 

That Sir, from what has been submitted above your judicious honour will surely 
appreciate that the disciplinary Authority was in a hurry to prove the harsh and unkind 
punislittient else otherwise since the N.P.P. was served omi me on 06.02.03 1 was supposed 
to gm 15 days time from the date of receipt i.e. upto 2 I .02.03 and 22 and 23 bcing 
clnsed clays I pei'sit1ily Went to hand over the representation and delivered in tospective 

OthCeS on 24.02.03. 

That Sir, even if I could manage to submit my second appeal even on 2 1.02.03 at 

GUY/KYQ the same would not have surely reached LMG before 24.02.03(Monday) and 

- 	 (2 
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/ 	it is unkind to issue (lie death snteiice to me on I 14.02.(J3(AiiiteXlIt.e --- I) which yuui 

	

/ 	
benevoler it honour wi I surely appreciate. 

Ihat Sn, I 1)reIerrCd an appeal against the N I. P. to the DRM/LMG on 2 .01.200 

Aiitte we - J) hut as ill luck would have it the same has been tunied down without 

a• gritug any reason (Annexur-K) 

'lint Sit, your benevolent honour's attention is invited to the report of the 

Accident Enqiury Committee appointed by the General Manager, N.F, !Uy with Sctiio 

Administrative grade officers namely- 

(I) Chief Safety Officer, N.F. Rly. 
Chief Signal Engineer, N.F. Rly. 

Chief Motive Power Engineer, N.FRIy. 

to enq uire and submit the report. 

That 'ide para 10.0 of the report, elucidating the Remarks & lteoinmendatiOn-

ii was recommended that ma twin Signal hue between Kaniakhya and Guwahati. The 

feature of Stutter Signal released by Advance Starter utay be provided mnitmediarely. 

The committee also recommended to convert the section into Conventional 
i)uubIe Line instead of present twin signal line because Conventional Double Line will 

give highm safety 1)rOViStOfl then Twin Single Line (relevant report para. lOt) is enclosed 

as Annexure-L) 	 . 

Th.e first part of the recommendation was inipleuiented by DRM(S)iLMG vide 
No 'iW/KYQ (13G & MG) of 17. 1.02 by providing system of interlocking between 

Stutter & Advance iarter Signals. 

The pi oven'b says. "Necessity is the it nother of all in veniti on". Here, at i'amakhya 

-;Itinn on the relevant date of incident the systerit was unsafe, which gone un-noticed by 

tIre AuIItcrity. But the alLeged incident of accident although was indicattve one but also 

arWced and controllcd by my eIThnt without harming to any life or property has greaUy 
onti ititited to the future safety aspect of Railways operations as revealed fi ow tb:' 

cuntittittee's report. 

In view of what have been submitied above and considering that a disastrous 
impending occident could be saved because of the timely' initiative taken by me ii 
inlumaring the art duty ASM at Gate Cabin No.ST/Q Saved A. Islam as ni:w be evident 

* Ic urn Iris answer to Q Nos 3 and 8 of the Enquiry Piuceedings dated I 	I I 2011) ,  

( Amntc:u,ime-M ) sayirmi- 

"O.3.11ow you have conic to know that both the trains i.e. 5657 Up and 243 Dir 

are in the same line! 

Ans I have come to know through telephonic advice from ASM, RRI 
('abiti/t'. I IV Shri G ('. Natli about the fact that 657 up has siatted in the South Track amid 

2435 Dii. litvs already statied from GHY in the South Track. 
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In :iddio hi hi I GC. Nuh ASM/K\Q dnl iu Iuft' u 	i 

both te 
lnwS i.e. 55 7 Lip and 2435 Dn. are in the sa i roui? 

Ans: No body informed except Shri Nath, ASM/KYQ' 

The Gateman, Gate No. ST/4 Shri B.K. Panda also admitted during enqui!y dated 

21 .11.02 (Annexure-N) that 

Q.4. How you have got information about both the trains in the same track? 

Ans: I have been iitformcd by on 
duty ASM/Gate Cabin about the incident and 

initnediately I have decided 10 
stop the 2435 Dn. by placing detonators on the track and 

ihereafler rushed to KYQ and by showing red hand signal to stop 5657 Up which was 

approaching on the South Track. The Driver has stopped his tran short of Gate Signal. 

I am confident thatmy prayer will receive the balance of your justice as the 

Enqiury Officer, the Disciplinaiy Authority and the Appellate Autlority, aU remained 

silent on the above stated issues and did work only on the tailor made report of the 
nquiiy 011icer. An early fivourble order be passed and you would be gracious enongh 

to reduce the severe punishment (removal), to save me and the members of my fiunily 

from utter 
destruction and for which act of your kindness I shall remain grateful and shall 

ever pray. 

I shall b highly obliged, if your honour grants 
me personal hearing with a 

dLnce COUflCC1S help. 

With pofd regards. You s faithfully, 

. 

	

• 	 • 	 (GIRISKCH.NATh) 

Dt. L71 O-2003 Guwa1ati 	
ASMIKYQ Removed. 

POSTAL ADDRESS 

	

• 	C/oN.K.DaS 
Rly.Qtr.No.3 10/B 

	

:-; 	New Guwahati Rly, colony 
P.0: Bamuninlaidam, GUY 	
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ANNEXURE - I 

• 	 OFFICE OF THE 
• 	 DRM($)/LNG. 

No. TK/KYQ (BG & MG) 	 Dated : 17-01-2002. 

Sub :- Correction Slip No.1 to the Station Working 

Rules of KYQ(BG & MG) Dated 26-5-2000. 

3. 	AS Up Starter of KYQ Station have been interlocked 

with both North and South lines up Advance Starters, 

The page No. 21, 22 and 23 of Appendix-B to the 

S,WR of KYQ have been according Amirended. 

Replace old Page No. 21, 22 and 23 of 

Appendix-B by new Page 21, 22, and 230 

-xx-  - 


